IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

O0A.871/94 dt.24-6-97

Be tween
S. Visweswara Rao - 3 Applicant
and

1. General Manager, reptg. UOI
SE Rly., Gardenreech,
Calcutta 432

2, Divisional Railway Manager
SE Rly., Visakhapatnam

3. Divnl. Personnel COfficer
SR Rly., Kharagpur
Rest Bengal

4., Divnl. personnel Officer
SE Rly., Khurda Raod

Orissa . : Respondents

Counsel for the applicant : + Y. Subramapyam
Adkocate

Counsel for the respondents 3 { B, Bhimanna

SC Hor Railways

CORAM

HON. MR, H. RAJENDRA PRASAD, MEMBER {ADMN.)
HUON, MK, A,M, SLVAJAD, MLULMDBLK \AUMN, )

(¥



Judgement

Ooral order (per Hen. Mr. A.M, Sivadas, Member {Judl,) EB

Heard Sri Y, Subrahmanyam learned counsel for the
applicant and Sri V. Bhimanna for the reépondents.
1. The applicant is at pneéent working as 0S8 Grade IT

(Adhoc) in CMS Office, South Eastern Railway, Visakhapatnam,
The CMS' VlBaKﬂapuLuu Uy W e me——y —— . - f

ene Gr.II. Subsequentlyplone post of 0S.Gr.II was added to
the cadre due to festructuring with effect from 1-3-1993,
The element of 0S Gr.lI has been taken away by Respondent-3
after retireﬁent of one incumbent in the year 1992. The
element of Gr.Il post the applicané says should have been
tranaferred to Visakhapatnam from Kharagpur from the date -
the element of;Grade I nss_operated at Kharagpur, On the
basis of this ihe applicant seeks the following relief :
1) To transfér element of Gr.Ii post from the date of
Gr.I post is éperated at Kharagpur.
ii1) To order promotion against restructured post on the
"basis of seni&rity.
iii) To arrange consequntial payments to him,
2. When theJOA came up for hearing the learned counsel
appearing fer the applicant subﬂ/}ted that it is suffice to
permtt the applicant ﬁhab\h;Fzﬁbmit a representation to
Respondent-1 for redressal of his grievance. The learned
counsel appearing for the respondents submitted that there
is no objection for h&mnfﬂx‘<ﬁmw£'£L“
3. The applicant is permitted to submit a representation
to the General Manager, South Fastern Ralilway, through
vele
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proper channel within a period of one month from today.

If such a representation is received, General Manager,
South Eastern Railway,‘9§all consider the same and dispose
of by a speaking order within three months.from the date of

receipt of the representati'z

4, 0A is disposed of. No costs. /{$
(A.M, Sivadas) . (H. RaJe “Prasad) .
Member (Judl.) Member{Admn. ) 2r

June 24, 1997
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IN THe CENTRAL ADMINISTR: MILLRABAL

TAs T

THE FON'BLE MR.JUSTYCE
VILE-CHATRMAN

- ahad

THE HOW'BLE MR.H.RAJENDEZ PRASALM( 2)

The Hachtl uy - A M- Qg Das; MC5),
- Dated: Mp- £ -1c07

ORBER/TUDGMENT

MeZo/RAL/Cuhdi0,
_ in ,
" C.Ah.No, g'j] \C’( L‘ ‘

T.A.No. (Wep. )
& . L .
- b Admittesl and Interim directions
Issued,

Allowe
Disposed of with CGirections

— ———
Dismissecd.

Dismissed as withdrawn
Dismissec¢ for dgefault,

OUrderedfRe jeeteqa,
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